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[Mr. Speaker] 

2. Shri Gyaneshwar Yadav ; and 

3. Shrimati Shakuntla N:dr." 

SHRI K. MANOHARAN (Madras 
Nor~h): Are they safe under police 
custody? 

MR. SPEAKER: I think they must 
be out of it now. 

12.45 hrs. 

MOTION RE: CONSTlTUTlON 
OF JOINT COMM1TTEE ON 

OFFICES OF PROFI r 

THE MINISTER OJ.' STATE IN THE 
MINISTRY OF LA..W AND JUSTICE 
(SliRI NITIRAJ SINGH CHAL'DHARY): 
Sir, 1 beg to move: 

"That a Joint Committee of the House 
to be called the Joint Committee on 
Oflices of Profit be constituted con-
sistang of fifteen members, ten from 
this House and five from the R·.ljya 
Sabha, who shall be elected from 
amongst members C'f each House ac-
cording 1:0 the priociple of propor, 
tional representation by means of tho, 
single trunsferable vote; 

Thut the fUllctions of the Jair,t Com-
mittee shall be-

(i) '0 eXDmine th, composition and 
;h,<.ra':.lc!' of v 1 existing 'com-
,niltcc:;' and ali 'committees' that 
moy hereafter he constituted, 
mel'lb(~rshi\l e)f which may dis-
Qll"lify a v!rson for being cho,;en 
as and for heing, a llJemher of 
ci\ller HOll ,e 0' Parl i;IOlent under 
an"l~ JO~ of ttc COII';titutioll ; 

(ii) to recommend in relation to the 
'committees' examined by it what 
offices should disqualify and what 
offices shOllldnot disqualify; 

(iii) to scrutinise from lime 10 time 
the Schedule to the Parliament 
(Preve.ntion of Disqualification) 
Act, 1959, and to recommend any 
amendments in the said Schedule, 
whether by way of addition, omis-
sion or osherwise : 

That the Joint Com mittec shall from 
time to time, report to both Houses of 
Parliament in respect of ail or any of the 
aforesaid matters; 

That the members of the Joint Com-
mittee shall hold office for the duration of 
the present Lok Sabha ; 

That in order to cOilstitute a sitting 
of the Jotnt Com,nittee, the quorum shall 
be one-third of the total number of mem-
bers of the Committee; 

That in other respects, the Rll'C3 of 
Procedure of this House relating to 
Pflr,iamentary Committees will apply with 
~\1ch variations and modifications as the 
Speaker Illay make; and 

That this House recol1lmends to the 
Rajya Sabha that the Rajya Sn bha do join 
in the said Joint Committee and to com-
municate to this Jiome the names of 
members to he appointed by the Rajya 
Sabha to the Joint Committee." 

MR. SPEAKER: The Motion is before 
the House. 

SHRI N. SREEKANTAN NAIR 
(Qllilon): In this connection 1 want to 
bring to the urgent notice of this House that 
tile functioning of the JO;1)1 C()!l11l1illee on 
Olliccs of Profit hud been too technical 
and re\r()'~rcssi\'e. II Was such an inler. 
prelation of i\ ,". 11)2 by the Elect iCIl lon,. 
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mission that compelIed the Parliamer. t 10 

enact the Parliament (Prevent ion of Dis-
qualification) Act, 1959. 

The Joint Committee had not been 
udopting the pinciples incolpoJUtcd in the 
Act of 1959. While the membelship of 
Board of Directors of the Air India and 
the State Trading Corporatio~ of India and 
several other \er~ im~ortaDt companies in 
the public sector have been taken out uf 
the ambit of the offices of Profit by the 
Act of 195~ and its Schedule, the Coir 
Corporation of Kerala (another public 
sector undertaking of the Kerala Govern-
ment and many olher similar State-owned 
companies were dubbed as offices of prolit 
by the Joint Committee. 

Therefore, Sir, if ~ou do not give a 
specific directive that the principles 
adopted in enacting the Parliament (Pre-
\el1tion of DisClualiflcatIU1;) Act 195Y, 
should b: follov-<!d by this Committee, It 
becomes n very ditricull process fOl the 
ParI iament to throw out recommendations 
made by a Joint Committee of both the 
Houses of Parliament, be":llm~ a Joint 
Committee i's a miniature Pal IJoll.el.!. 

MR. SPEAKER: YOli l'ave made 
your slI[!gestioll. It \\ill Iw c()nH~'ed to 
them. Nnw, the question i~ : 

"That a Joint Conmlittec ( f the HOllses 
tc' bc called the Joir! «()n.miLtee (In 
Offices of Prefit be ron~ titutec rom is-
ting of fiftecn members. ten frolll this 
HOllse and live from lJ-.~ Rajya Sabha, 
who shall be elected flom amongst 
membels of each House "ccording to 
the principle of rropOJ\ional repre-
sentation by means of the single trans. 
ferable vote; 

That the fUlictions or' (be Joint ('l m-
miltee Shall be-

(i) to e;>;omine (he Cl>ll rosition 1I1ic1 

character of all exi,.til1~~ CO!ll" 

rnittees' 80d all- 'coTrmi\(ecs' that 

may hereafter be constituted, 
membership of which may disqua-
lify a per SOD for being chosen as, 
and for being, a member of either 
House of Parliament under article 
102 of the COnstilulioll ; 

(ii) to recommend in reI at ton to the 
'committees' examined by it what 
offices should disqualify and what 
offices shollld not disqualify; 

(iii) to scrutinise from time to time the 
Schedule to the Parliament 
(Prevention of Disqualification) 
Act, 1959, and to recommend any 
amendments in the said Schedule, 
whether by way of addition, 
omission or otherwise; 

That the Joint Committee shall, from 
time to time, rerort (0 roth Houses of 
Parliament in respect of al1 or any of the 
aforesaid matters; • 

Tbat lhe Illembtr~ of tht: Joint Com-
mittee shall hold ofilce for the duration of 
the present Lok Sabha ; 

That in order to cC'n.~tillJ(e a sitting of 
tl:e Joint Committee, the quorum shall be 
one-third of the totu! number of members 
of the Committee; 

lhat in other re,pccls, the Rules of 
prl'ceciure of (his Hflll'C relatiul: to Parli:l-
111<:1. ti: 1 Y Comm ittees \\ ill appl~ with such 
variations and modifications as tbe Speaker 
may []l:.I~e ; and 

That this House r<!(;omnlends to the 
Rajya Sa bha that the Rajya Subha do join 
in the sa id J(\int ('(\n~mittce and to COOl-

munkate to th is linus.; t1 e flames of 
members to be nrrollllcd hy the Rajya 
Sabha to the ,ioint COl)ll11illcc. 


